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IN THE CENTRAL ADMINISTRATIVE TRISUNAL AYDERABAD BENCH HYDERABAD
0.A.N0,.B827/93
Betwean: Date of Order: 9.4.964
M.Himaygt AlLi Baig
JeshApplicant,
Ang
1. Regional Dirsctor,
Employaes State Insurancd Coerporatien,
- Hill Fort Read,
R . Adagrshnagar,
Hydesrabad,

JeoRespondants,

Counsecl for the Applicant H ”chiS.Rahi
*Te

1Yl

Counsel for tha Respondents Hr.N.R.Dovraj,Sr.CGSC.

CORA M:

THE HWON'BLE SHRI R.RANGARAJAN : MEMBER (A)
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5. The first peint te be censidered in this OA is whether
the applicant wgs given a chance te geo te Sirpur-Kagaznagar as an
aghec UDC. Frem ;he ceunter srfidavit filed by the feSpendents it
is seen that a memerandum No.Aé/EStt.4(6)/70 dated 12-01-72 (at
page 4. te the reply) was issued calling fer velunteers fer pesting
in adhec basis at the lecal effice et Sirpur-Kagaznagar as UDC.
It was further étipulated that the willingness fer that azdhec pesting
had to be cenveyed te the Regienal gutherities by 17-01«72, That
memorahdum had been neted by the applicant herein as can be seen
frem his signature en the memerandum enclesed te the ceunter, His
junier Mr. R.V.Chari had given his willingness*te ge® te Sirpur
Kagaznagar as adhoc UDé @S Can be seen frem his willingness letter
dddressed te the respendents enclesed zt page 13 to the counter.
There is ne indicatien that the applicant herein gave his willingness
for geing zs UDC en sn kdhec basis te Sirpur-Kagaznagar. Theugh
this fact has been mentiened in the ceunter affidavit the re jeinder
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does nﬁgiany anything in this cennection. This weuld mean that

this fact has been jdmitted by the arplicant.

6. In view of the fact Shri R.V.Chari junier te the
applicant had accepteé te ge as aghec UDC te Shrpur-Kagaznagar
his pay was fixed st a Higher stage compared te the applicant

when he was premeted en a regular basis as UDC. But the applicant
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having failed te accept the adhec pesting cannet now
claim parity ef pay with his junier, when his junier

was premoted en a regular basis as UDC.

7. In view of the abeve, this 0OA is devoid of

merits and hence dismissed. Ne cests.

s

(R. Rangarajan) l
Member (Admn.)

Dated : The 09th April 199€.

({Dictated in Open Ceurt)
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